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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
NEW DELHI
Original Application No. 145/2020

IN THE MATTER OF:
GAYATRI BHAGOWATI Petitioner(s)/ Applicant(s)
Versus

STATE OF ASSAM & ORS Respondent(s)

REPLY AFFIDAVIT FILED ON BEHALF OF POLLUTION

CONTROL BOARD, ASSAM SUBMITTING THE ACTION

TAKEN REPORT

| Sri Gokul Bhuyan, aged about 55 years, working as Senior

Environment Engineer—cum—Nodal Officer in Pollution Control Board,
Assam, having office at Bamunimaidan, Guwahati — 781 021, Assam,

' do hereby solemnly affirm and state as follows:

1. That, the deponent is working as Senior Environment Engineer—
cum—Nodal Officer in the Pollution Control Board, Assam, and
conversant with the facts and circumstances of the present

—_ _Case and is duly authorized to swear and affirm this instant

/.\Q,-"’:' e @;f avit . This instant affidavit is filed for limited purpose as
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3.

directed by this Hon’ble Tribunal by its order dated 27.11.2020.

That, the answering respondent begs to submit that this Hon'ble
Tribunal by its order dated 27.11.2020 observed that the
grievance in the application of the applicant/ Ms. Gayatri
Bhagowati was against noise pollution caused by the DNPL
Gas Compressor Station - a unit of Assam Gas Company Ltd.
Duliajan, Assam and such pollution, apart from being in
violation of law, affected the health of the inhabitants and no
remedial action has been taken by the Authorities. Accordingly ,
this Hon’ble Tribunal by its order dated 27.11.2020 directed that
the above allegation needs to be looked into by the State PCB
and the District Magistrate, Dibrugarh, Assam and action be
taken as per law. The nodal agency for coordination and
compliance was bestowed upon the State PCB, i.e. this
answering respondent Board and action taken report be
submitted before this Hon’ble Tribunal . Hence, this Action
Taken Report of the answering respondent Board by way of this

reply affidavit.

That, the Deponent humbly states that the Dibrugarh office of
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tgg \answenng respondent Board served a Notice dated



09.03.2021 on the DNPL Gas Compressor Station - a unit of
Assam Gas Company Ltd. Duliajan, Assam wherein the said
unit was notified that during inspection on 07.03.2021 it was
found that the noise level measured was on higher than the
permissible limit and also observed that no noise control
measure was there other than the brick boundary wall ( approx.
6 ft.). Accordingly, to mitigate such noise pollution, the said
DNPL Gas Compressor Station was asked to erect barrier
around the compressors installed shed as well as plantation of
fast growing trees as short term measure and in the long term,
some specific measures have to be taken on the compressors .
In view of the above , DNPL Gas Compressor Station was
directed to submit its action taken reports within 30 days. A
copy of the Notice dated 09.03.2021 issued by the Dibrugarh
Q \,A*;k ffice of the Pollution Control Board, Assam / answering

c‘\' A.
/C,f,, \“\\ “rgs ondent is annexed hereto and marked as Annexure-A.

N\ 4»’3?”;"“" 4 That the Deponent humbly states that the answering
respondent Board had earlier also conducted noise level survey
on 01.02.2021 on said Unit which was also found to be on

higher side and thereafter a notice dated 11.02.2021 was



issued by the answering respondent Board to the said DNPL
Gas Compressor Station along with a copy of Noise level
measuring report for taking necessary measures . The
aforesaid fact was intimated by letter dated 08.03.2021 issued
by the Dibrugarh Office of answering respondent Board to its
Head Office at Guwahati. Copies of letter dated 08.03.2021
along with notice dated 11.02.2021 and noise level measuring

reports are annexed as Annexure-B (colly).

5. That, the answering respondent craves the leave of this Hon’ble

Tribunal to file additional affidavit to update the further status, if
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VERIFICATION:
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'{;‘C),\ i 6-"\’ ~/O/1, the deponent herein above, do hereby verify that the
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m.wm»-""‘c’:ﬂc’)ntents of the above affidavit are true and correct to the best of
my knowledge and belief, that no part of it is false and nothing
material has been concealed therefrom.
Verified at Guwahati on this LH‘ day of March, 2021.
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N().RO/DBIUT~3396!06—07/46/‘;) 4 DATE- 9th March’2021
To,
Cy

The General Manager (1)

M/S- DNP Limited (Unit of Assam Gas Company Limited)

Duliajan-786602

Dist- Dibrugarh

Sub: Generation of loud noise

Ref: (i) This office letter NO.RO/DBR/T-3396/06-07/pt-1/45 dtd.11/2/2021

Sir,

- With reference to above & in continuation of letter under reference, you are requested to take
necessary measures to control the loud noise generated by the Gas Compressor Station at

"Madhuban, Duliajan. On 07/03/2021, noise level was measured by our officials & it was found
10 be in the higher side than permissible. At present, there is no noise pollution control measure

oiher than the bnck boundary wall (appx.6.0ft). Please note that, a complaint petition has
le‘ NGT in-the form of - O.A:NO. 145/

Therefore, to mitigate the problem of loud noise, you may erect barriers around the
compressors installed shed as well as plantation of fast growing trees as short term measures
& in the long term , some specific measures have to be taken on the compressors .PL. subm}t

- action taken reports with in 30days from the date of recexpt of this letter

Yours faithfully

e

(H.PEGU)
‘ Regional Executive Engineer
No.RO/DBR/T-3396/06-07/46-A Dated Dibrugarh, the 9th March’2021
Cory to: The Member Secretary, Pollution Control Board Assam, Ghy-21 for favour of

information.
Yigé}faithfully

Poliution Goﬂ!im‘ Board, Assa f : (H. PEGU)

Receipt No ; Regional Executive Engineer
pate....t D/K B4 ot R.O. DIBRUGARI

SIGALLHR Lo oootreeeeoret oo %1 . -

'Gayatn Bhagowatl—;.;;;;i_ )
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To, U
/ The Member Secretary, B :
Pollution Control Board Assam NGT MATTER

Bamunimaidam, GHY-21

Dated Dibrugarh, the 8" March’2021

-

Guwahati, Assam

Sub: Hon’ble NGT order 27/11/2020 passed on 0 A No. 145/2{}20 Gayatr i
Bhagowati-V/s. —State of Assam e

AT T rarsmamamy

Ref: Discussion over phone with Nodal Officer, Legal Cell, PCBA

- - ‘- W
Sir, st

With reference to the subject above, I have the honour to state the followmg in regards to
order passed by Hon’ble NGT in O.A. No. 145/2020 — Gayatri Bhagowati-V/s.-State of Assam.

~ M/S DNP Limited has a gas compression station near the complainers’ residence in

Madhuban Duligjan. Noise level survey was conducted on 01/02/2021 which was found 10 be
higher than that of the permissible limit, if the area is a residential (Noise level measurmg report
enclosed:as Annexure-I) & letter issued to M/S DNP Lzmxted Duha;an to control the noise level.
(Letter enclosed as Annexure. -II) L

Noise level was once again measured on 07/03/2021 which was found to be in higher side -
of permissible limit (Noise level reading enclosed as Annexure-11T).

Necessary direction is being issued.

Encl : As stated.

1
Pollution Controd Board Agsam

Receipt Moy...J.]. SD“ i
Dah:,...Qf..(..,. %QJ ‘ ‘ Yours faithfully
Signature. ... A Q\;
(H. Pegu)
,  Regional Executive Engineer
No.RO/DBR/T-3/Pt-VH/7-08/37-A  Dated Dibrugarh, the 8th March’2021

Copy to: The ADC (NGT), Dibrugarh district for favour of information.
a S b " Yours falthfully

(H.Pegu)
Regional Executive Engineer
P.C.B.A..R.O. Dibrugarh




REGIONAL OFFICE
POLLUTION CONTROL BOARD: ASSAM
P.O. & DIST"DIBRUGARH
BEHIND ASTC: CHOWKIDINGHEE

NO:RO/DBR/T-3396/06-07/pt-1/45 } o4yt Dated Dib,the 11* Feb’2021
To '

The General Manager (1),
M/S-DNP Limited (Unit of Assam Gas Co.ltd.)
Duliajan-786602.

Sub:- Generation of loud noise.
Ref:- Visit of official of R.0.Dibrugarh on 01.02.2021.
Sir,

of your viganization located at Madhuban and also measured the noise level, The level was found to be
more than the ambient noise limit for such areas {Residential).Also, it was observed, sufficient measures
are not taken to controi noise generated by the compressor. Therefore, you are requested to take
measures immediately and submit action taken report to this office

“Yours faithfully,

(H.PEGUI)l :bzlq’l

REGIONAL EXECUTIVE ENGINEER
DIBRUGARH
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